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SHRI A. K. SELVARAJ (Tamil Nadu): Sir, I too associate myself with the

issue raised.

SHRI K.R. ARJUNAN (Tamil Nadu): Sir, I too associate myself with the issue

raised.

SHRI N. GOKULAKRISHNAN (Tamil Nadu): Sir, I too associate myself with

the issue raised.

SHRI T. RATHINAVEL (Tamil Nadu): Sir, I too associate myself with the issue

raised.

SHRI S. MUTHUKARUPPAN (Tamil Nadu): Sir, I too associate myself with

the issue raised. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please stop since your time is over. Now, I have to
say something to the agitating Congress Members. You have not even given a notice.
It is not in the Zero Hour. It is not permitted here. Sit down...(Interruptions)... 1 will
allow you, Dr. M. S. Gill. ...(Interruptions)... Dr. M. S. Gill has given notice, I will
allow him. ...(Interruptions)... That is allowed. ...(Interruptions)... You can go and
associate. ...(Interruptions)... Please. ...(Interruptions)... Your notice was time-barred.
That is what you want to know. ...(Interruptions)... No; I said that Dr. Gill will be
allowed, you can associate. ...(Interruptions)... Go and associate. ...(Interruptions)...
So, please go back. ...(Interruptions)... 1 said, I will allow you to associate. Please go
back. ...(Interruptions)... Now, Dr. M.S. Gill's Calling Attention on ...(Interruptions)...
Sorry, Zero Hour. ...(Interruptions)... Mr. Balagopal, don't be angry. There can be a

slip of the tongue also. ...(Interruptions)... Yes, Zero Hour. Please. ...(Interruptions)...

Serious situation arising due to dispute over the Punjab waters

1. U0, 9. e (49779): Suaumf Sf, L.(@agH)... Sir, give me my time of
three minutes. SUTHTART ST, 3MYBT G=are| H q= AR &I 39 €99 H Udh 91
RN A FHS A8 8, Rifd H 1958 H1, R U A 1AS &, 59 999 I Al
[1Y A1 1960 H T8w SNl 3R forared el & 419 dorg & SRAwRI o I 9ic g8, a8
|Y "l § Sl g S I Y F Ud Bl AT 15.2 million acre feet only.
Pakistan got two-thirds; we got one-third, g1 ¥l And then, the way our history went,

we had no capital. I have said here before that it was the partition of Punjab, not of
India, essentially of Punjab, brutal and total. All of you know it. ...(Interruptions)...
Yes, but I am focussing here ...(Interruptions)... Please don't disturb me. SH® a1
..(FAIF)... U ADhS, ©iel ...(HAYH)... IT6 91§ AR dhficd W dRR dell
g1 Nehru made Chandigarh and Bhakhra to revive Punjab. Chandigarh has a Joint

Secretary who rules that a thanedar can take Mr. Badal and put him in jail; that is
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the law. As a DM, I can tell you. That is where we are for ever and ever. We will
never have a capital. WRGST | of foraml Now, in 1976, the then Prime Minister took
an administrative decision because they had Governments on both sides. The Punjab
Chief Minister, Shri Darbara Singh, I will name him, was summoned here. EE
@I, eight million acre feet out of fifteen was given to Rajasthan. They have taken
it to Barmer, I have been there. They are taking it to the Gujarat border, even lift
irrigation. ¥ dXg gHNI dg al T We have only salinity in our great canal in my
district. Then, out of the seven million of the old Punjab, she said, "50-50". So,
Punjab, today, out of 15.2, is left with 3.5. The water cycle of 20 years has shown
that the water has gone down. Our glaciers in Himalayas are dead. I have been the
DM there also in Himachal. Then, where are we going to go? And we will always
be without a capital, without water, without the Bhakra, without anything. I have said
it while speaking on the Motion of Thanks to the President's Address also; those of
you who have noted will know what I am trying to say is that river waters cannot
be settled by court orders. This order was given eight-ten years ago and it is lying
there. BTIRT PT el 8 V&I &, you can't do it. JIWGT BT &1 8l I8 §, W B el
8l Y81 Bl This is the world over. And I have said in an address once that in this
century, there will be water wars between countries and inter-countries. So, this has
to be settled coolly with all the parties applying their mind calmly, not by saying
that ...(Interruptions)...

SHRI RANVIJAY SINGH JUDEV (Chhattisgarh): Sir, I also associate myself
with the matter raised by the hon. Member.

MR. DEPUTY CHAIRMAN: Okay; Kumari Selja, you can associate. Are you

associating? ...(Interruptions)...

KUMARI SELJA (Haryana): Sir, I have to say because I am from Haryana and

he is from Punjab. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)...

KUMARI SELJA: Sir, may [ say? ..(Interruptions)... Sir, kindly allow me.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Let me make it clear. ...(Inferruptions)... 1 have to

make one point clear. ...(Interruptions)...

KUMARI SELJA: Sir, he is from Punjab ...(Interruptions)... Sir, please.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Seljaji, listen. ...(Interruptions)... With all respect
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I have to make one point clear. I don't know the details or the nitty-gritty of the
dispute. I am only saying, the rule allows only to associate, not to contradict.

...(Interruptions)... Are you going to associate or contradict? ...(Interruptions)...

KUMARI SELJA: Sir, I have also given a notice. ...(Interruptions)... Sir, I only
want to say that the Supreme Court has given its ruling that Punjab must complete
S.Y.L. and give Haryana its due share of water and the Presidential Reference is

pending in the Supreme Court. But, Punjab, arbitrarily, with an eye on polls,...
st &t @, Riz g9k RIORAM): WX, ...(FAU)... oA BT R BEI?
...(FAHT)....

MR. DEPUTY CHAIRMAN: No, no. Nothing more. ...(Interruptions)... Okay.
Now, Dr. T. N. Seema. ...(Interruptions)... You can only associate. ...(Interruptions)...

That is the problem. I told you. ...(Interruptions)...

DR. T. N. SEEMA (Kerala): Sir, I draw the attention of this august House.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Seljaji, you give another notice. ...(Interruptions)...

You give another notice. ...(Interruptions)...
DR. T. N. SEEMA: Sir, I am losing my time. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: You repeat your notice. ...(Interruptions)...
KUMARI SELJA: No, Sir. I have given notice. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Secljaji, your notice was late. ...(Interruptions)...
It was time barred. You repeat your notice on Monday. ...(Inferruptions)... Now,

Dr. T. N. Seema. ...(Interruptions)... Nothing else will go on record. ...(Interruptions)...

Need for disclosure of data of clinical trial of Rota-virus vaccine

DR. T. N. SEEMA (Kerala): Sir, I draw the attention of this august House

towards an important issue regarding non-disclosure of data of clinical trial.

The trial of the Rota-virus Vaccine, called 116E Vaccine, in Vellore, Tamil Nadu,
by the Christian Medical College, Vellore, and the Department of Bio-technology of
the Government of India, has raised doubt about 'ethical standards' in clinical trials.

...(Interruptions)...

This trial involving six-week-old infants! Their parents trustingly allow their
babies to be experimented on. The 116E Rotavirus Vaccine was tested in three

centres — Delhi, Pune and Vellore. ...(Interruptions)...



